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2-4-92, Hiz submission is that ths lady lodged the FL.IWR,
<
'y for the first timse on 2,2.,22, FIP is lodged in 2 criminal

subiits t
of Swany'

r pension froam the date from which her

Lawz ars enactted ¥ the welfare of the stciety
cra form of Government like curs. Mr, Sharma

the diszppearance of & person iz nok a

acoounit of abducticon, kidnapring

oiroums

on Feport is lodygsd in a cess of missing person;

¥ a reoosrkt about the missing person. Mr, Sharma
\

izt under dscizicon Mo, 12 helow Fule S4(pags 119

s Fensicn Conmpilation,

"The above banefiks may Iz sanctioned by the
AAdministrativs Mlnlstfy/Depaftment aftecr ,
obhserving the following formalities:-

(1) The famil mst lodge a report with the !
conzerined Pol Station and chiain a report
that the empl has not been traced after
all efforts h w2zn made by the police. |

(ii) An Indennity Pond should be taken from the
nomdinze uegs'da:ts ot the emnplovee that all ‘
payments will be adjusted against the payments
dus to cka erployves in case i avpsars on the
scene arnd makes any claim,
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from Ehe

which the

missing emploves w ll e bzzed on and regulscted

ctory in

zwdlunents drawn by him and thz rules/orders anoli-zbhle bo

3. Admittedly, in this case, ths
11y membars are no

=zabouts and on 7T.4,70, the

whaer

the Station Sader Fotwali, 2jmsr

o

emmloyes is missing and immediate search of the Pos

ke made and veduioed und:
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smployee has been mnd

maling & zearch, ot nothing bhad heesin hesard akout hi

can he

and the presumption - dzzth

the seven years. The applicant is mizzing
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Post Master, Ajrmer informed

Tmay

ar the

m =ilnce
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7 yveara expired on 7.4.77 and

awn U/Z 108 of the Mvidencs Aok tha
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